Supply, Installation, Testing and Commissioning (SITC) of Water pumps for
Proposed Construction of Building for CENTRE FOR ADVANCED FINANCIAL
RESEARCH AND LEARNING (CAFRAL)

Estate Office, Mumbai Regional Office, Reserve Bank of India invites limited e-tenders
for the captioned work from the Bank’s empanelled contractors in the trade of
‘Electrical Works’ in the category of ¥ 10 Lakh to ¥ 25 Lakh. The schedule of tender

is as follows:

a. e-tender no. RBI/Mumbai/Estate/69/24-25/ET/327

b. Mode of tender e-Procurement System
(Online Part | - Techno-Commercial Bid and
Part I - Price Bid through
(https://www.mstcecommerce.com/eprocho
me/rbi

c. Estimated cost of the work ¥ 23.76 Lakh

d. Date of NIT available to

parties to download (View August 14, 2024 from 05:00 PM onwards

Tender Time)

e. Pre-Bid meeting Offline at 11.00 AM on August 20, 2024 at Estate
Office, 2nd Floor, Main Building, Mumbai Regional
Office, Fort, Mumbai - 400001

f. Earnest Money Deposit % 47,520/- (Rupees Forty Seven Thousand Five
Hundred and Twenty only) by NEFT or in the
form of BG on or before 2:00 PM on August 26,
2024. The BG shall be submitted in sealed cover
addressed by name to Regional Director, Main
Office Building, Reserve Bank of India, Fort,
Mumbai - 400001 so as to reach Estate Office,
Second Floor, Main Office Building, Reserve
Bank of India, Fort, Mumbai- 400001

i) NEFT Details:

Alc No — 04861436206

IFSC CODE - RBISOMBPAO4



https://www.mstcecommerce.com/eprochome/rbi
https://www.mstcecommerce.com/eprochome/rbi

E-mail the proof of Earnest Money Deposit
(EMD) deposit to us at the following email id:

estatemumbai@rbi.org.in / smpatel@rbi.org.in

g. Date of Starting of e-Tender for

submission of online Techno-
Commercial bid and Price bid at
https://www.mstcecommerce.com/ep

rochome/rbi

August 14, 2024 from 03:00 PM onwards

h. Date of closing of online e-tender
for submission of Techno-

Commercial bid & Price bid

August 26, 2024 till 2:00 PM

i. Date and time of opening of
Part-I
bid)

(Techno-commercial

August 26, 2024 at 3:00 PM

j. Date and time of opening of
Price bid

If no conditions are found after opening oOf]
Technical Bid Part-I, then Part-1l shall be opened
on same day. In the event of any conditions Part-I

shall be opened subsequently.

k. Transaction Fee

31,188 /- plus GST @ 18%

To be paid through MSTC Payment
Gateway/NEFT/RTGS in favour of MSTC
Limited.

The Bank is not bound to accept the lowest tender and reserves the right to accept

either in full or in part any tender. The Bank also reserves the right to reject all the

tenders without assigning any reason thereof. Any amendments / corrigendum to the

tender, if any, issued in future will only be notified on the RBI Website and MSTC

website.


mailto:estatemumbai@rbi.org.in
mailto:smpatel@rbi.org.in
https://www.mstcecommerce.com/eprochome/rbi
https://www.mstcecommerce.com/eprochome/rbi

RESERVE BANK OF INDIA
ESTATE DEPARTMENT
MUMBAI

e-TENDER FOR

Supply, Installation, Testing and Commissioning (SITC) of Water pumps for
Proposed Construction of Building for CENTRE FOR ADVANCED FINANCIAL
RESEARCH AND LEARNING (CAFRAL)

Part | (Techno-Commercial Bid)

(Containing Section | to Section 1X)

Name of Bidder

Address

Date of Pre-Bid meeting: 20-08-2024

Venue: Meeting room in the Estate Office, Estate Office, Reserve Bank
of India, Shahid Bhagat Singh Marg, Fort, Mumbai-400001 on 20-08-
2024 at 11:00 AM

Due Date and time of Submission of e-Tender: August 26, 2024 till 2:00
PM



(SOT)

a. e-Tender no

RBI/Mumbai/Estate/69 /24-25/ET/327

b. e-Tender name

Supply, Installation, Testing and
Commissioning(SITC) of Water pumps
for Proposed Construction of Building
for CENTRE FOR ADVANCED
FINANCIAL RESEARCH AND
LEARNING (CAFRAL)

c. Mode of Tender

e-Procurement System Online

(Part | — Techno-Commercial Bid and
Part 1l - Financial Bid through
(https://www.mstcecommerce.com/epro
chome/rhi)

d. Date of NIT available to the
parties to download

August 14, 2024 from 5:00 PM onwards

e. Estimated cost of work

% 23.76 Lakhs

f. Earnest Money Deposit (EMD) :

% 47,520/-

g. Date of pre-bid meeting

August 20, 2024 offline at 11 am.

h. Last date for submission of tender (Part-I and Part-

1.

August 26, 2024 till 2:00 PM

i. Date & time of opening of Part-I (i.e. Techno-
Commercial Bid)

August 26, 2024 at 3:00 PM

j- Date & time of opening of Part-Il (i.e. Financial Bid)

If no conditions are found after opening
of Technical Bid Part-1, then Part-Il shall
be opened on same day. In the event of
any conditions,Part-Il shall be opened
subsequently.

k. Transaction Fee

Rs. 1188/- plus GST @ 18 %
Payment of Transaction fee through
MSTC Gateway/NEFT/RTGS in favour
of MSTC Limited or as advised by M/s
MSTC Ltd

I. Tender fees for download from portal

Nil
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Section 1

Form of Tender/Bid

Place:
Date:

To

The Regional Director,

Mumbai Estate Office,

Reserve Bank of India,

Main Office Building,

Mumbai- 400 001

Dear Sir,

Having read and examined the Notice Inviting tender, specifications, designs, schedule of
gquantities, various schedules, General conditions of contract and clauses of contract
mentioned there in, Special conditions of contract, General rules and instructions to bidders
and all other contents in the tender document for the work specified in the memorandum
hereinafter set out and having examined the site of the works and having acquired the
requisite information relating thereto as affecting the tender, I/We hereby offer to execute
the works specified in the said memorandum within the time specified in the said
memorandum at the rates mentioned in the attached schedule of quantities and in
accordance in all respects with the specifications, designs, drawings and instructions in
writing referred to in Conditions of Contract, the Articles of Agreement, Special Instructions,
Schedule of Quantities and Special Conditions of Contract and with such materials as are
provided for, by and in all other respects in accordance with such conditions so far as they
may be applicable.

Memorandum

(@)

Description of works

Supply, Installation, Testing and Commissioning
(SITC) of Water pumps for Proposed Construction
of Building for CENTRE FOR ADVANCED
FINANCIAL RESEARCH AND LEARNING
(CAFRAL)

(b)

Estimated cost

As specified in Schedule ‘E’ of the Tender part |

(©)

Earnest money Deposit (Rs.) :

As specified in Schedule ‘E’ of the Tender part |
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(d) | Time allowed for completion :  As specified in Schedule ‘E’ of the Tender part |

of the works from 14'[h day
after the date of written order
to commence work

(e) | Retention Money (Security :  As specified in Schedule ‘E’ of the Tender part |
Deposit)

() | Performance Bank . Bank Guarantee from any Scheduled Bank for an
Guarantee amount equal to 5 % of the contract amount.

We agree to keep the tender open for the validity period specified in Schedule ‘E’ of the tender
and not to make any modification in its terms and conditions during the validity period or any
other extended period as agreed mutually.

A sum of Rs. % 47,520/-is hereby forwarded in the form as specified in Schedule ‘E’ of the
tender document as Earnest Money. If I/We, fail to furnish the prescribed performance
guarantee within the prescribed period, I/We agree that the Reserve Bank of India or its
successors, in office shall without prejudice to any other right or remedy, be at liberty to forfeit
the said earnest money absolutely. Further, if I/We fail to commence work as specified, I/ We
agree that Reserve Bank of India or its successors in office shall without prejudice to any
other right or remedy available in law, be at liberty to forfeit the said performance guarantee
absolutely. The said Performance Guarantee shall be a guarantee to execute all the works

referred to in the tender document upon the terms and conditions contained therein.

Further, I/We agree that in case of forfeiture of Earnest Money or Performance Guarantee as

aforesaid, I/We shall be debarred from participation in the re-tendering process of the work.

I/lWe undertake and confirm that eligible similar work(s) has/have not been got executed
through another contractor on back to back basis. Further that, if such a violation comes to
the notice of Reserve Bank of India, then I/We shall be debarred from tendering in Reserve
Bank of India in future. Also, if such a violation comes to the notice of Reserve Bank of India
before date of start of work, the Engineer-in-Charge shall be free to forfeit the entire amount

of Earnest Money Deposit/Performance Guarantee.

I/We hereby declare that I/We shall treat the tender documents, drawings and other records
connected with the work as secret/confidential documents and shall not communicate

information/derived therefrom to any person other than a person to whom I/We am/are
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8.

authorized to communicate the same or use the information in any manner prejudicial to the

safety of the Reserve Bank of India.

Should this tender be accepted, I/We hereby agree to abide by and fulfil the terms and
provisions of the said Conditions of Contract annexed hereto so far as they may be applicable
or in default thereof to forfeit and pay to the Reserve Bank of India the amount mentioned in

the said conditions.

Our bankers are (Name and full address)

(i)

(ii)

The names of partners of our firm are:

(i)

(ii)

Name of the partner of the firm authorized to sign

OR

Name of person having power of Attorney to sign
the Contract (certified true copy of the Power of
Attorney should be attached)

Yours faithfully,

Signature of Bidder with Seal.

Signatures and addresses of witnesses

Signature Address

(i)

(ii)

7 of 180




Section |l

SCOPE OF WORK

Description of Work: Supply, Installation, Testing and Commissioning (SITC) of Water

pumps for Proposed Construction of Building for CENTRE FOR ADVANCED FINANCIAL
RESEARCH AND LEARNING (CAFRAL)

11

iv.

The scope of proposed work shall be as per the layout plans & drawings, schedule of
guantities & specifications given in this tender document. Some of the major items of works

covered are listed below (in brief):

Scope consists of Design, supply, installation, testing and commissioning of pump set at
already constructed underground tanks and in the terrace (depending on the type of the pump)
at site with suitable starter panel and cabling. In addition to this, SITC of level switches at
appropriate location has to be carried out in all aspects as per instructions of Engineer in
charge. Work shall include all the cabling work from starter panel to the pump.

Work shall also include necessary plumbing connection required for testing and commissioning
of the pump in all aspects. Scope also consist of all the necessary earthing required for the
starter/control panel as per specifications.

Scope of work also include the integration of level switches with starter/control panel as per
standard specifications.

Coordination with the other electrical and civil vendors for successful completion of the works.

1.2) It is not the intent to specify completely herein all details of design and construction of the

works covered under this enquiry. Scope of work may also include such other related
works as indicated in the drawings and /or schedule of quantities although they may not
be specifically mentioned in the above paragraphs and all such incidental items of works
not specified but reasonably implied and necessary for completion of the job as a whole,
as directed by the Engineer-in-Charge and as directed hereunder. All works shall confirm
in all respects to high standards of engineering, design and workmanship and shall, fulfil
the anticipated performance during the CONTRACTOR’s guarantee period in a manner
acceptable to the Engineer-in-Charge who shall have the power to reject any works or
materials which in his judgement are not in full accordance with the specification

requirements as directed hereunder.
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1.3) Various works covered in this specification shall include furnishing of all materials, labour,
tools plants and equipment, transportation, fabrication, supervision, testing and

commissioning of entire system.

I/We hereby declare that I/we have read and understood the above information.

Place: Signature and seal of bidder

Date:
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Section Il

General Rules and Instructions to the bidders

Eligibility

The contractors / firms bidders already Bank empanelled upto % 25 Lakh as per the eligibility
criteria may only submit the tender.

Bids in Two bid system

The tender in two parts (Part | comprising of duly filled tender part I, complete, EMD, technical
bid/details, literature etc. and Part Il comprising of duly filled-in tender part Il) should be
submitted online as e-Tender using digital signature not later than the date and time of
submission of tender/bid on line (as specified in schedule ‘E’). Tender inviting authority and
Name of work, office is specified in schedule ‘E’. No tender will be accepted after the specified
date and time for submission of tender under any circumstances whatsoever.

Bids shall be submitted online only and those received in physical form will not be entertained.

Integrity pact- Not Applicable

The bidders/ prospective vendors shall be required to enter into an agreement with the Reserve
Bank of India (RBI) called Integrity Pact (IP). The IP envisages an agreement between the RBI
and the bidders/ prospective vendors as per the approved proforma annexed hereto, committing
the persons/ officials of both sides not to resort to corrupt practices in any aspect/ stage of the
contract. The IP shall be applicable from the stage of invitation of bids till the complete execution
of the contract. The tenders of those bidders/ prospective vendors which do not contain the IP

in the approved proforma shall be liable for rejection.

Documents Comprising Tender/ Bid

Part I: (Techno-Commercial Bid)

i) Form of Tender/Bid

1)) Earnest Money Deposit (EMD/Bid Security in the approved format as specified in
Schedule ‘E’

i) Checklist
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iv) Power of Attorney (as per proforma annexed hereto) in favour of person signing the

Bid
V) E-Tender transaction fee shall be paid as specified in Schedule ‘E’
Vi) Duly Filled-in and signed tender document consisting of:

a) | Entire Tender Document Section | to Section IX

b) | All formats towards pre-qualification/eligibility criteria etc annexed hereto duly

filled in along with relevant documents.

Vil Integrity pact in the approved proforma annexed hereto, if applicable.

Part Il: (Price Bid)

Schedule of Quantities, duly filled-in online.

Clarifications and pre-bid meeting

If the contractor shall have any doubt as to the meaning of any portion of the general conditions,
or the special conditions or the scope of the work or the specifications and drawings or any other
matter concerning the work, he shall in good time, before the scheduled date of Pre-bid meeting,
put forth the particulars thereof and submit them to the RBI, in writing, addressed to the Tender
Inviting Authority, specified in Schedule ‘E’ in order that such doubts may be clarified
authoritatively during Pre-bid meeting and shall be conveyed to all the bidders in due course.
Once a tender is submitted, the matter will be decided according to tender conditions in the

absence of such authentic pre-clarification.

In order to explain the scope of work, other details and to clarify any issues/ queries raised by
the bidders, a Pre-bid meeting shall be arranged on the date, time and venue specified in
Schedule ‘E’. The bidders are advised to peruse the tender and visit the site and submit any
matter requiring clarification to the RBI latest by 5:00 PM on the previous working day. In case
the bidder wishes to include any condition while tendering for the work, he will have to submit
the same before the pre-bid meeting to enable the RBI to examine/ consider the same. RBI's
decision in the matter shall be conveyed to all the bidders after pre-bid meeting but before the
scheduled date of submission of the tenders. All the bidders are advised to attend the Pre-bid
meeting in their own interest. Any tender received with any deviation/ Condition is liable for

rejection.

Amendment to Tender document

i) At any time prior to the deadline for the submission of tender/bids, RBI may, for any

reason, whether at its own initiative or in response to a clarification or query raised by
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a prospective Bidder, modify any part of the tender document by an amendment and

will be uploaded on website

The said amendment in the form of the addendum/ corrigendum will be made
available on website of RBI to all the prospective bidders to whom the tender
documents issued online and this communication will be in writing and same shall be
binding on the bidders. The prospective bidders should promptly acknowledge receipt
of the addendum/corrigendum by fax/courier/e-mail to RBI. The addendum (s), if any,
issued will form part of the contract document.

i)

In order to afford prospective Bidders reasonable time for preparing their Bids after
taking into account such amendments, the RBI may, at its discretion, extend the

deadline for submission of Bids.

Item Rate Tender

The Bidder should note that unless otherwise stated, the tender is strictly on item rates basis

and his attention is drawn to the fact that rates for each and every item should be correct,

workable and self-supporting. The quantities in the Schedule of Quantities approximately

indicate the total extent of work but may vary to any extent and may even be omitted thus altering

the aggregate value of the Contract. Rates quoted shall remain firm for a variation up to (+) 25%

of the specified quantities of each item in the Schedule of Quantity.

Preparation of bid and Cost of bidding

)

The bidder must obtain for himself on his own responsibility and at his own expenses
all the information which may be necessary for the purpose of making a tender and for
entering into a contract and must examine the drawings and must inspect the site of
the work and acquaint himself with all local conditions, means of access to the work,

nature of the work and all matters pertaining thereto.

The Contractor shall be deemed to have carefully examined the work and site
conditions including labour, the general and special conditions, the specifications,
schedules and drawings and shall be deemed to have visited the site of work, to have
fully informed himself regarding the local conditions and carried out his own
investigations to arrive at the rates quoted in the tender. In this regard, he will be given
necessary information available with the RBI but without any guarantee about its

sufficiency and accuracy.

Format to be used
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The bidder must fill up and submit only the tender forms/formats issued (online) by the RBI,

stating at what rate he is willing to undertake each item of the work. Tenders, which propose any

alteration in the work specified in the said form of invitation to tender, or in the time allowed for

carrying out the work, or which contain any other conditions of any sort, including conditional

rebates, will be liable for rejection.

10

Filling of Rates

)

Rates should be quoted for each item of work both in figures and words in columns
specified in the Schedule of Quantity. Care shall be taken to avoid discrepancy in the
rate given in figures and words. The amount for each item should be worked out and

requisite totals should be given in the specified column.

In the event, no rate has been quoted for any item(s), leaving space both in figure(s),
word(s) and amount blank, the tender shall be considered incomplete and shall not be

considered.

i)

No advice of any change in rate or conditions after the opening of the tender will be
entertained.

11

Earnest

Money Deposit (EMD)/Bid security

)

The bidders are required to submit Earnest Money Deposit (EMD)/ Bid Security for an
amount as specified in Schedule ‘E’ along with the tender (Part —I) in the manner as

specified in Schedule ‘E’.

A tender, which is not accompanied by EMD, will not be considered. The Earnest
Money will be refunded to the bidder if his tender is not accepted but without any

interest.

i)

The Earnest Money Deposit (EMD) paid by the successful bidder shall be held by the
Reserve Bank of India as security for the execution and due fulfilment of the contract.
No interest shall be paid on the said deposit. On submission of the Performance Bank
Guarantee (PBG) as per Clause-1 of the GCC, the EMD shall be returned in due

course.

12

Signing

of Bid, Power of Attorney

1)

Each of the tender documents should be digitally signed as per instruction of e-tender
specified in Schedule ‘H’ hereto by the person or persons submitting the tender in token
of his/their acquainted himself/fthemselves with the General Rules and Instructions to
bidders including prequalification criteria, General Conditions of Contract,

Specifications, Special Conditions and other terms and conditions etc. as laid down.
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ii) The tender submitted online on behalf of a firm must be digitally signed as per
instructions of e-tender specified in Schedule ‘H’, it must be digitally signed on his
behalf by a person holding a power-of attorney authorizing him to do so, such power
of attorney to be uploaded along with the tender, or it must be digitally signed by a
partner who has the necessary authority on behalf of the firm to enter into the proposed
contract and it must disclose that the firm is duly registered under the Indian
Partnership Act, 1952. Otherwise the tender may be rejected by RBI.

i) Bidders shall submit online along with Part-1 of the tender, a power of attorney, on a
stamp paper of appropriate value and duly notarized, in favour of the person digitally
signing the Bid documents authorizing him to sign the Bid documents, make
corrections/ modifications thereto and interacting with Reserve Bank of India and act
as the contact person. The proforma of the power of attorney shall be as annexed

hereto.

13

Modification / substitution / Withdrawal of Bids

i) No modification or substitution of the submitted Bid shall be allowed after the due date
and time of submission of the tender.

i) A Bidder may withdraw its submitted Bid, provided that written notice of the withdrawal
is received by RBI before the last date for submission of Bids. In case a Bidder wants
to resubmit his Bid, he shall submit within the due date a fresh Bid following all the

applicable conditions.

14

Bid Due Date

Bids should be submitted online as specified in instructions to e-Tender on or before the
stipulated time and date as specified in Schedule ‘E’. Reserve Bank of India may, in exceptional

circumstances, and at its sole discretion, extend the Bid due date.

15

Late Bids

No bid will be received after the due date/last date and time specified for submission of bids in

schedule ‘E’ or after the extended Bid due date, If any.

16

Opening of Bids

Duly filled tender Part I, accompanied by EMD, prequalification criteria, technical details,
literature etc., called Part | of the tender, will be opened on e-Tender mode on the time and date,
as specified in Schedule ‘E’, at his office, by the tender inviting authority, as specified in Schedule
‘E’ or his authorized representative in the presence of authorized representatives of the bidders

who choose to be present.

14 of 180




Duly filled-in tender-Part Il, of those bidders, who are found qualified after scrutiny of Part | of

the tender documents and prequalification criteria, only will be opened on the time and date, as

specified in Schedule ‘E’, at his office, by the tender inviting authority, as specified in Schedule

‘E’ in presence of the authorized representatives of the qualified bidders.

17 | Bid Validity
Tenders shall remain open to acceptance by the RBI for a period as specified in Schedule ‘E’
from the date of opening of the Part-I of the tender which period may be extended by mutual
agreement and the bidder shall not cancel or withdraw the tender during this period.

18 | Clarification & Evaluation of Bids

RBI would subsequently examine and evaluate bids as below:

)

Only those tenders, which meet the minimum prequalification criteria set out in this
tender, shall be processed further. After verification of the correctness/legality and
adequacy of the information and supporting documents furnished and considering
firms financial standing, business integrity, record of timely completion of works, quality
of work executed, etc. and Price Bids of only those Bidders who are technically

gualified as per part | of tender shall be opened.

The price bids of unqualified bidders will not be opened, and communication will be

sent in this regard.

Rates quoted for each item shall be considered during verification/ scrutiny.

If the rates in figures and in words do not tally, then the rates quoted by the

contractor in words shall be taken as correct.

Where the rates quoted by the contractor in figures and in words tally, but the
amount is not worked out correctly, the rates quoted by the contractor will be taken

as correct and the amount will be worked out accordingly.

vi)

To assist in the examination, evaluation and comparison of the bid, RBI may ask
Bidders individually for clarifications. The request for clarification and the response
shall be in writing. No change in the price or substance of the Bid shall be sought,
offered, or permitted except as required to during the evaluation of Bids in accordance

with tender clauses.

vii)

In the case of any tender where unit rate of any item/items appears unrealistic, such
tender will be considered as unbalanced and in case the tenderer is unable to provide

satisfactory explanation, such a tender is liable to be disqualified and rejected.
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Viii) In case the lowest tendered amount (worked out on the basis of quoted rate of
Individual items) of two or more bidders is same, then such lowest bidders may be
asked to submit a revised offer quoting percentage discount on their already quoted
tendered amount which shall be applicable on all tender items except buy-back
amount. The lowest tender shall be decided on the basis of revised offer. Further, if
any such lowest bidder does not revise his bid on lower side, his original bid shall

remain valid for further processing.

iX) If the revised tendered amount (worked out on the basis of quoted rate of individual
items) of two or more bidders received in revised offer is again found to be equal, then
the RBI shall decide future course of action which shall be final and binding on all the
bidders.

19

Acceptance of Tender and Award of Work

On receipt of intimation from the RBI of the acceptance of his/their tender, the successful bidder
shall be bound to implement the contract and within fourteen days from the date of issue of work
order thereof, the successful bidder shall sign an agreement in accordance with the draft articles
of agreement. Further, the written acceptance by the Reserve Bank of India of a tender will
constitute a binding contract between the Reserve Bank of India and the person so tendering,

whether such formal agreement is or is not executed subsequently.

20

Performance Guarantee

The Contractor whose tender is accepted, will be required to furnish performance guarantee of
5% (Five Percent) of the tendered amount within the period specified in Schedule ‘F’. This

guarantee shall be from any Scheduled Bank as per the approved proforma annexed hereto.

21

Retention Money/ Security Deposit

i) Towards due fulfilment of the contract by the Contractor, 5% of the value of the work
done will be deducted by the RBI from each payment to be made to the Contractor
towards Retention Money. This amount (Retention Money) will be termed as Security
Deposit. RBI will release the Security Deposit after rectification of the defects pointed
out during the Defects Liability Period. The amounts retained by the RBI shall not

bear any interest.

ii) All compensation or other sums of money payable by the Contractor to the Employer
under the terms of this Contract may be deducted from the security deposit if the

amount so permits and the Contractor shall, unless such deposit has become
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otherwise payable, within ten days after such deduction make good in cash the amount

so deducted.

iif) The security deposit of the successful bidder will be forfeited if he fails to comply with
any of the conditions of the Contract.

22

Taxes/ Duties/ Levies

i) Goods and service tax (GST), purchase tax, turnover tax, Excise duty or any other tax
applicable in respect of this contract shall be payable by the Contractor and RBI will

not entertain any claim whatsoever in respect of the same.

23

Time for Completion of Work

Time allowed for carrying out the work as mentioned in the Schedule ‘E’ shall be strictly observed
by the Contractor and it shall be reckoned from the 14" day from the date of the written work

order.

24

Work Programme

The work shall throughout the stipulated period of the contract be proceeded with all due
diligence and if the Contractor fails to complete the work within the specified period, he shall be
liable to pay compensation as defined in the relevant clause of the General Conditions of
Contract. The bidder shall, before commencing work, prepare a detailed work programme, as
specified in the General Conditions of Contract, which shall be approved by the Engineer-In-
Charge.

25

Employer’s right to accept or reject any or all the bids

Notwithstanding anything mentioned above, RBI reserves the right to accept or reject any
Bid at any time prior to award of Contract without thereby incurring any liability to the affected

Bidder or Bidders. The Employer shall not assign any reason for rejection of any or all Bids.

I/lWe hereby declare that I/we have read and understood the above instructions.

Place Sighature and seal of bidder

Date
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Section IV

General Conditions of the Contract

Definitions

1.

The Contract means all the documents forming the tender and
acceptance thereof together with any correspondence leading thereto
and the formal agreement executed between the competent authority on
behalf of the Employer and the Contractor, together with the documents
referred to therein including the General Conditions and Clauses of
Contract forming part of General Conditions of contract, Special
Conditions of Contract, General rules and instructions to bidders, the
Technical specifications, designs, drawings, correspondences
exchanged and instructions issued from time to time by the Engineer-in-
Charge. All these documents taken together, shall be deemed to form
one contract and shall be complementary to one another.

In the contract, the following expressions shall, unless the context
otherwise requires, have the meanings, hereby respectively assigned to

them: -

i) The expression works or work or Project shall, unless there be
something either in the subject or context repugnant to such
construction, be construed and taken to mean the works by or by
virtue of the contract contracted to be executed whether temporary
or permanent, and whether original, altered, substituted or

additional, as defined in Schedule ‘F’

ii) The Site shall mean the land/or other places on, into or through
which work is to be executed under the contract including any
building and erections thereon or any adjacent land, path or street
through which work is to be executed under the contract or any
adjacent land, path or street which may be allotted or used for the

purpose of carrying out the contract, as defined in Schedule ‘F’.

iii) Employer shall mean The Reserve Bank of India (as mentioned in

schedule ‘F’) and shall include its assignees and successors
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RBI shall mean Reserve Bank of India, having its Central Office at
Shahid Bhagat Singh Road, Mumbai — 400001 and having its

Regional Offices at various places.

Tender document shall mean document named as such issued by

the Employer to the Bidders inviting Bids for the Project.

Vi)

Day shall mean Calendar day

vii)

Working day shall mean the days when Employer’s office is
working i.e. Days excluding Public holidays, Saturdays and
Sundays

Month shall mean the calendar month.

Year shall mean Calendar Year

Bidder (s) shall mean all parties participating in the bidding process
pursuant to and in accordance with the terms of the Tender

document.

Xi)

The Contractor shall mean the individual, firm or company, whether
incorporated or not, undertaking the works and shall include the
legal personal representative of such individual or the persons
composing such firm or company, or the successors of such firm or
company and the permitted assignees of such individual, firm or

company.

i)

Sub-Contractor means the person or persons, firm or company
engaged by the Contractor for executing any part or to whom any
part thereof has been sub-let with the consent in writing of the

Employer

xiii)

The Engineer-in-charge means the Engineer Officer employed
and paid by the Employer and acting under the orders of the

Employer who shall supervise and be in-charge of the work.

Xiv)

The Authorized representatives of Engineer-in-charge
(AGM(Tech)/Manager (Tech)/AM(Tech)) means the Engineer
officers employed and paid by the Employer and acting under the
orders of the Employer who shall supervise day to day execution

of work under the direction and guidance of Engineer-in-Charge.
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XV)

Contract Price or Contract Amount shall mean the total amount
as calculated from quoted unit rates by the successful bidder and
guantities mentioned in the Schedule of quantities (Price Bid) and
as accepted by the Employer and indicated in the letter of award of

work.

XVi)

Contract Period shall mean the period specified in the tender
document for execution of the contract/ completion of the work,
including any authorized extended period by the Employer

XVii)

Contract Agreement shall mean the agreement signed between

the Contractor and the Employer for the execution of the Project.

Xviii)

Notice in writing or written notice shall mean a notice in written,
typed or printed characters sent (unless delivered personally or
otherwise proved to have been received) by registered post to the
last known private or business address or registered office of the
addressee and shall be deemed to have been received when in the
ordinary course of post, it would have been delivered and/or sent.
The communication delivered by any accepted electronic means

shall also be deemed to be a written notice.

XiX)

Act of Insolvency shall mean any act of insolvency as defined by
the Presidency Towns Insolvency Act, or the Provincial Insolvency

Act or any Act amending such original.

XX)

Manufacturer refers to a person or firm who is the producer and

furnisher of the material or designer and fabricator of equipment

XXi)

Contractor’s Works or Manufacturer’s Works shall mean and
include the land and other places which are used by the
CONTRACTOR/FABRICATOR or SUB- CONTRACTOR/SUB-
FABRICATOR for the manufacture of “Equipment” or performing
the “Works”.

XXii)

Market Rate shall be the rate as decided by the Engineer-in-Charge
on the basis of the cost of materials and labour at the site where the
work is to be executed plus the percentage mentioned in Schedule

‘F’ to cover all overheads and profits.
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xxiii) | Net Rate/Price - If in arriving at the contract amount the Contractor
shall have added to or deducted from the total of the items in the
Tender any sum, either as a percentage or otherwise, then the net
price of any item in tender shall be the sum arrived at by adding or
deducting from the actual figure appearing in the Tender as the price
of that item a similar percentage or determining the percentage or
proportion of the sum so added or deducted by the contractor the
total amount of any Prime Cost items and provisional sums of
money shall be deducted from the total amount of the tender. The
expression “net rates” or “net prices” when used with reference to
the contract or accounts shall be held to mean rates or prices so

arrived at.

Scope and

performance

Where the context so requires, words imparting the singular only also
include the plural and vice versa. Any reference to masculine gender shall

whenever required include feminine gender and vice versa.

Headings and Marginal notes to these General Conditions of Contract shall
not be deemed to form part thereof or be taken into consideration in the

interpretation or construction thereof or of the contract.

The contractor shall be furnished, free of cost one certified copy of the
contract documents except Indian standard specifications and such other
printed and published documents, together with all drawings as may be
forming part of the tender papers. None of these documents shall be used
for any purpose other than that of this contract.

Works to be

carried out

The work to be carried out under the Contract shall, except as otherwise
provided in these conditions, include all labour, materials, tools, plants,
equipment and transport which may be required in preparation of and for
and in the full and entire execution and completion of the works. The
Contractor shall provide at his cost everything necessary for the proper
execution of the works according to the intent and meaning of the
drawings, Schedule of Quantities and Specification taken together,
whether the same may or may not be particularly shown or described
therein provided that the same can reasonably be inferred there from and

if the Contractor finds any discrepancy in the drawings or amongst the

21 of 180




drawings, Schedule of Quantities and Specifications, he shall immediately
and in writing refer same to the Engineer-in-Charge who shall decide which
is to be followed. The descriptions given in the Schedule of Quantities shall,
unless otherwise stated, be held to include wastage on materials, carriage
and cartage, carrying and return of empties, hoisting, setting, fitting and
fixing in position and all other labour necessary in and for the full and entire
execution and completion of the work as aforesaid in accordance with good
practice and recognized principles.

The Contractor shall carry out and complete the said work in every respect
in accordance with this Contract and with the directions of and to the
satisfaction of the Engineer-in-Charge. The Engineer-in-Charge may in his
absolute discretion and from time to time issue further drawings and/or
written instructions, detailed directions and explanations which are
hereafter collectively referred to as “Employer’s Instructions” in regard to :

a) The variation or modification of the design, quality or quantity of
works or the addition or omission or substitution of any work.

b) Any discrepancy in the drawings or amongst the Schedule of
Quantities and/or drawings and/or specification.

c) The removal from the site of any material brought thereon by the
Contractor not fulfilling the tender specifications and the
substitution of any other material therefor.

d) The removal and/or re-execution of any material/works executed
by the Contractor but not fulfilling the tender specifications.

e) The dismissal from the works of any persons employed by the
contractor thereupon.

f) The opening up for inspection of any work covered up.

g) The amending and making good of any defects noticed and
reported during Defect Liability Period.

The Contractor shall forthwith comply with and duly execute any work
comprised in such Employer’s instructions provided always that verbal
instructions, directions and explanations given to the Contractor or his
representatives upon the works by the Engineer-in-Charge shall, if

involving a variation, be confirmed in writing by the Contractor within seven
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days, and if the same is not approved/ disapproved by the Engineer-in-
charge in writing within a further period of seven days, such shall be

deemed to be Employer’s Instructions within the scope of the Contract.

Sufficiency  of
Tender

The Contractor shall be deemed to have satisfied himself before tendering
as to the correctness and sufficiency of his tender for the works and of the
rates and prices quoted in the Schedule of Quantities, which rates and
prices shall, except as otherwise provided, cover all his obligations under
the Contract and all matters and things necessary for the proper

completion and maintenance of the works.

Discrepancies
and
Adjustment of
Errors (order

of preference)

The several documents forming the Contract are to be taken as mutually
explanatory of one another, detailed drawings being followed in preference
to small scale drawing and figured dimensions in preference to scale and

special conditions in preference to General Conditions.

8.1

In the case of discrepancy between the schedule of Quantities, the
Specifications and/ or the Drawings, the following order of preference shall

be observed: -

i) Description of Schedule of Quantities.

i) Particular Specification and Special Condition, if any.

iif) Drawings.

iv) General Specifications.

V) Indian Standard Specifications of B.l.S

8.2

If there are varying or conflicting provisions made in any one document
forming part of the contract, the Competent Authority as defined in the
schedule ‘F’ shall be the deciding authority with regard to the intention of

the document and his decision shall be final and binding on the contractor.

8.3

If there is a discrepancy between actual scaled drawing and written

dimension (or description) on a drawing, the latter shall be followed.

8.4

The Schedule of Quantities, unless otherwise stated shall be deemed to
have been prepared in accordance with standard method of measurement.
Any error in description or in quantity in Schedule of Quantities or any
omission of items therefrom shall not vitiate the Contract but shall be
rectified and the value thereof, as ascertained under Clause 12 hereof shall

be added to, or deducted from the Contract amount (as the case may be)
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provided that no rectification or errors, if any, shall be allowed in the

contractor’'s Schedule of rates. The above discrepancies in Schedule of

Quantities shall not release the Contractor from the execution of the whole

or any part of the works comprised therein according to drawings and

specifications or from any of his obligations under the contract.

Signing
Contract

of

The successful tenderer/contractor, on acceptance of his tender by the

Employer, shall, within 14 days from the stipulated date of work order sign

the contract consisting of: -

i) Articles of agreement on non-judicial stamp paper/s of appropriate
values (The cost of the stamp paper/s shall be borne by the
contractor. One Certified copy of the agreement will be handed over
to the contractor by the Employer)

ii) the notice inviting tender, all the documents including drawings, if

any, forming the tender as issued at the time of invitation of tender
and acceptance thereof together with any correspondence leading

thereto.

No payment for the work done will be made unless contract is signed by

the contractor.
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CLAUSES OF CONTRACT

CLAUSE 1
Performance i) The contractor shall submit an irrevocable Performance Guarantee of 5%
Guarantee (five percent) of the Contract amount in addition to other deposits mentioned

elsewhere in the contract for his proper performance of the contract
agreement, (not withstanding and/or without prejudice to any other provisions
in the contract) within period specified in Schedule ‘F’ from the date of issue
of letter of award. This period can be further extended by the Engineer-in-
Charge up to a maximum period as specified in schedule ‘F’ on written
request of the contractor stating the reason for delays in procuring the
Performance Guarantee, to the satisfaction of the Engineer-in-Charge. This
guarantee shall be in the form of Demand Draft of any scheduled bank/Pay
Order of any scheduled bank (in case guarantee amount is less than Rs.
1,00,000/-) or Bank Guarantee issued by any Scheduled Bank in the

approved proforma annexed hereto.

The Performance Guarantee shall be initially valid up to the stipulated date of
completion plus Defect Liability period plus 60 days beyond that. In case the
time for completion of work gets enlarged, the contractor shall get the validity
of Performance Guarantee extended to cover such extended time for
completion of work. After recording of the completion certificate for the work
by the Engineer-in-charge, the performance guarantee shall be returned to the

contractor, without any interest.

i)

The Engineer-in-Charge shall not make a claim under the performance
guarantee except for amounts to which the Employer is entitled under the
contract (not withstanding and/or without prejudice to any other provisions in

the contract agreement) in the event of:

a) Failure by the contractor to extend the validity of the Performance

Guarantee as described herein above, in which event the Engineer-in-

Charge may claim the full amount of the Performance Guarantee.
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b) Failure by the contractor to pay the Employer any amount due, either
as agreed by the contractor or determined under any of the
Clauses/Conditions of the agreement, within 30 days of the service of

notice to this effect by Engineer-in-Charge.

In the event of the contract being determined or rescinded under provision of
any of the Clause/Condition of the agreement, the performance guarantee
shall stand forfeited in full and shall be absolutely at the disposal of the
Employer.

CLAUSE 1A

Recovery
Security

Deposit

of

i)

The Contractor shall permit Employer at the time of making any payment to
him for work done under the contract to deduct a sum at the rate of 5% of the
gross amount of each running account and final bill till the sum deducted will
amount to security deposit of 5% of the Contract price of the work. Such
deductions will be made and held by the Employer by way of Security Deposit
till the successful completion of Defect Liability Period.

All compensations or the other sums of money payable by the contractor
under the terms of this contract may be deducted from his security deposit or
from any sums which may be due to or may become due to the contractor by
Employer on any account whatsoever and in the event of his Security Deposit
being reduced by reason of any such deductions, the contractor shall within
10 days make good in cash any sum or sums which may have been deducted
from his security deposit or any part thereof. The security deposit shall be
collected from the running bills and the final bill of the contractor at the rates

mentioned above.

i)

The security deposit as deducted above can be released against Bank
Guarantee issued by a scheduled bank, on completion of the work and
settlement of final bill at the request of the contractor subject to the condition
that amount of such Bank Guarantee shall not be less than Rs. 5 lakh.
Provided further that the validity of bank guarantee including the one given
against the earnest money shall be in conformity with provisions contained in
clause 17 which shall be extended from time to time depending upon

extension of contract granted under provisions of clause 2 and clause 5.
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In the event of the contract being determined or expired due to efflux of time
without successful completion of the scope of works or rescinded under
provision of any of the Clause/Condition of the agreement, the security
deposit/RMD shall stand forfeited in full and shall be absolutely at the
disposal of the Employer.

CLAUSE 2

Compensation
for Delay

If the contractor fails to maintain the required progress in terms of Clause 5
or to complete the work and clear the site on or before the contract or
extended date of completion, he shall, without prejudice to any other right or
remedy available under the law to the Employer on account of such breach,
pay as agreed compensation the amount calculated at the rates stipulated
below as per the authority specified in schedule ‘F’ (whose decision in writing
shall be final and binding) may decide on the amount of contract price of the
work for every completed day (as applicable) that the progress remains below

that specified in Clause 5 or that the work remains incomplete.

This will also apply to items or group of items for which a separate period of
completion has been spec